95 Written Answers

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI DALBIR
SINGH): (a) Yes, Sir. However, no such
divergence of views, as alleged, exists
between the Finance Ministry and SCICI and
the latter functions as the 'designated person'
in respect of the cases assisted by the
erstwhile  Shipping Development Fund
Committee (SDFC).

(b) ta (d) Certain letters and petitions
suggesting that the functioning of SCICI be
modified or improved have been re-ceived.
Since SCICI is a board managed company and
not a Government company, these
representations were sent to it for examination
and initiating action as may be considered
necessary. Where Government's interests and
directly involved, suitable suggestions have
been given fo the company, and where
necessary, specific information has also been
sought from the company.

(e) A revised rehabilitation scheme has
been announced by the Government and
rehabilitation proposals of 30 companies have
already been approved by the Government and
sanction letters forwarded to them for
acceptance of the terms and conditions, and
consequent documentation.

(f) No, Sir.

(g) Does not arise.

Clearance of Bombay Branch of B.C.C.I.
by Reserve Bank of India

1062. KUMARI CHANDRIKA PREMII
KENIA: Will the Minister of FINANCE be
pleased to state.

(a) whether Government's attention has
been drawn to the news item that appeared in
the Hindustan Times of the 24th October,
1991 regarding clean chit given by the
Reserve Bank of India to the Bombay branch
of the Bank; of Credit and Commerce
International (B.C.C.I); and

(b) if so, what is Government's reaction
thereto and what further action is con-
templated by the Bombay branch of the Bank
in so far as deposits of Indian origin people
are concerned?
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THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI DALBIR
SINGH): (a) Yes, Sir.

(b) RBI, in terms of the powers vested with
them under Section 30(IB) of  th Banking
Regulation Act, 1949, have orde ed a special
audit with a view to colle. further information
on the working of the BCCI, Bombay branch.
The issue of deposits is, inter alia, linked to the
petition for liquidation of Bombay branch filed
bv RBI in Bombay High Court and the matter
is subjudice.

Amendment of Sick Industrial Companies
(Special Provisions) Act

1063. SHRI VIREN J. SHAH: Will the
Minister of FINANCE be pleased to state:

(a) whether it is a fact that BIFR has
represented to Government ths need to make
amendments to the Sick Industrial Companis
(Special Provisions) Act;

(b) if so, when were the first recom-
mendations from BIFR received;

(c) what are the major reasons for seeking
amendments;

(d) what action has been taken by Gov-
ernment; and

(e) the reason for delay in attending to the
recommendations of BIFR ?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI DALBIR
SINGH); (a) Yes, Sir.

(b) and (c) The first recommendations to
this effect were received from the Chairman,
BIFR vide his letter dated 31st October, 1988
to. make the BIFR more effective in achieving
its basic obiec'ive of timely detection of sick
and potentially sick companies and of
expeditious determination and enforcement of
preventive, remedial and other measures
required to be taken in regard to such
companies.

(d) and (e) Comprehensive amendments to
the Sick Industrial Companies (Special
Provisions) Act, 1985 are presently under the
consideration of Government. Sugges-
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tions for amendments received from several
agencies including BIFR, after detailed
consultations with the concerned Departments
and Institutions, are being evaluated for
consideration of their inclusion in the
comprehensive amendments.

Representation for legal status and statu-
tory powers by Securities and Exchange
Board of India

1064. SHRI VIREN J. SHAH: Will the
Minister of FINANCE be pleased to state:

(a) whether Security and Exchange Board
of India have represented to Government to
provide suitable legal status and statutory
powers;

(b) if so, when was the first recommendation
received;

(c) what are the main reasons advanced by
the Securities and Exchange Board of India to
make these recommendations;

(d) what action is being taken by Gov-
ernment in this matter; and

(e) if no action has been taken, what ere
the reasons therefor?

THE MINISTER OF STATE IN THB
(SHRI
RAMESHWAR THAKUR): (a) to (d) Securities
and Exchange Board of India (SEBI) was
constituted as an interim body by Government
Resoluiton dated April 12, 1988. As per the
Resolution, SEBI is, inter alia, required to
prepare a comprehensive legislation for setting up
a statutory apex Board to promote orderly and
healthy growth of the Securities market and for
investors' protection. The proposals received from
SEBI in this regard are being taken into account
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while finalising the matter.

(e) Does not arise.

[3 DEC. 1991]
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Curtailing expenditure on marriages

1065. DR. NARREDDY  THULASI-
REDDY: Will the Minister of FINANCE
be pleased to state;

(a) whether there is any proposal under
Government consideration to bring legis
lation for curtailing the exhorbitant waste
ful expenditure on marriages;

(b) if so, the details thereof; and

(c) if not, the reasons therefor?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI
RAMESHWAR THAKUR): (a) to (c) There is
no proposal to bring any legislation for
curtailing exhorbitant and wasteful
expenditure on marriages. However, through
the instrument of expenditure tax on luxury
hotels, in operation since 1987, and on air-
conditioned restaurants, in operation since 1st
October, 1991, ostentatious and wasteful
expenditure on marriages and otherwise are
sought to be discouraged.

F.Is without heads of managements

1066. SHRI ~ MENTAY PADMANA
BHAM; Will the Minister of FINANCE
be pleased to state:

(a) what is the number of financial ins-
titutions like nationalised banks insurance
companies, and financial institutions like
IDBI, that are without top heads of mana-
gement; and

(b) what are the reasons for financial
institutions functioning without top heads of
management?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI DALBIR
SINGH); (a) and (b) At present the position of
Chairman and Managing Director is vacant in
six nationalised banks and one financial
institution. The process of selection and
appointment of chief executives on me boards
of public sector banks and financial
institutions is a time consuming exercise, as it
involves evalua-



